
CENTRAL administrative TRIBUNAL
principal bench

NEW DELHI

C.P. NO. 170/1997 IN
O.A. NO. 2230/1996

New Delhi this the 30th day of J
une, 1997.

HON'BLE SHRI justice K. M. ftGfiRWflL. CHRIRMRN

HON'BLE SHRI N. SAHU, MEMBER (A)

RatTiesh Chandra Oahiya
S/0 Khajan Singh,
R/0 House No. 1132/13-13,
Prem Nagar, New Delhi". '

( None present for Applicant )

1. :anyal

2.

-versu:

Shri J.

Advisor,

Inter-State c6uncil,
i 9 y a n B h a w a n A n n e x i e,

Maulana Azad Road,
New Delhi.

Shri V. D. Alarn,-
Under Secretary (Admn )
Inter-State Council, '
i 9 y a n B h a w a n A n n e x i e

Maulana Azad Road,
New Del hi.

°  R D E R (ORAL)

Shri Justice K. M. Agarwal, -Chairman -

Applicant

Responden ts

This IS an application for taki

action against ~the

the directions

s'l.ng appropriate ■'

respondents for not carrying out
of this Tribunal made in O.A.

2230/1996, decided on s'.4.1997..
No,

It appears from paragraph 4.6 of the application
for contempt that a copy of the said order dated,-
8.4.1997 „as served on the respondents on' 28.4.1997.
The order of the TriKjir,oi ■ui its I riounal does not k- -<-.vi iuL appear lo specifv/

""h the directions- 'made



,/

V
therein. , „e are. therefore, of the viW^s provided
in Qovernoent of India's order vide o.«, no.
A 11019/69/86~A T dated 14 8 i ps • uaacea 14.a.1987 which indicates that

' orders of- the Tribunal are • reaui rfitr' i^ro required to be complied

With Within the ti„,e lioit presoribed by the Tribunal
if no such time limit is prescribed, within six

months from the date of. receipt of the ' order.' The
period of six months has not expired since the date of
I eoeipt of "the order b\' t-hfa -cs ^Di, tiie I espondents. We are

therefore, of the view that this application for
contempt is premature. Accordingly, it is hereby
dismissed with liberty'to the-applicant to renew his
application in' case the order ,1s not complied" with
within the s'tipulated time. , ■

,/as/

( K. M. Agarwal )
Chai rman

1 T-VN/Zj!
C N. Sahu )
Member (/i)


